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Vs

1. The Upien ¢f India, Rep. hy its
General Memaser, SC Rly, Rall Nilayam,
Sec'bad. »

2. The Chief Persenre]l Officer,

SC Rly, Rail Bilsyam,Sec'bad.

3, The Chief Signal & Telecemmuricatien
Engineer, SC Rly, Rail Rilayam,
Sec'hed. )

4, 2,N.Laxmar Rae

5. M.Sitsrama Raju-

6. A.S.Jacanadhan

7. K. V.Mehan Rae

g. S.A.Kallimani

¢, E,M.Ram Narayana

1G.5.Reghava Rao

11.8.K.Mazetan .
12.C.Mahinéra .
13 . M, A . Nayeem
14,V.3,Yardi

15.C.Mani™ .
16.Y.Maé¢have Sastry
17.Ch.V.V ,Satyanaravéna
18.5 ,K.ahmed Bacha
i9.M.Jasanrnac¢harae
20.K.S5.%ama Murthy

17-02-99,

e as S mem e e wwe -

G.A.Sudershan Rse ' .. applicants.

21.D.V.Rama Mehar Rae ' .. Resnondents.

Ceunsa) fer the seplicanpts : Mr.K.B,Chakravarthy

Ceunsel feor the respendents : Mr.V.Rajeswara Ree, Adgl,CGSC,

CORAM ¢ -

THE HCN'BLE SHRI R.RANGARAJAN : MEMBER (ADMNM.)

THE HON'GEE SHRI B.S.JAT PARAMESHWAR : MEMBER (JUDL.)
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ORDER

CRAL ORDER (FER HON'BLE SHRIB.S.JAI PARAMESHWAR : MEMBER (J))

Heard Mr.K.K.Chakravarthy, leégﬁeé caunsel fer
the a?Plicénts and Mr.V.Rajeswara Rae, learned ceunsel fer
the efficis) respendents. Notice have heén served on all the
privéte respondents except P-~13 and R-?G. Az the maximum numbgr:
ef ®rivate resyendents have been served this srief has keen
proneunced, -

2, There are 4 applicante ir this OA, The reswoendents
issued notificatien in Anril, 19925 threugh the letter Bbesring

Ne.B/F.608/5/1/Val.VI1, alerting the canfidates for readiness

[

to appear for the written test fer the pest of Signal Iaspects
Gr=1 in the scsle of pay ef B,2000-3200/~ (RSRP) ef S&T
Department. It is submitted that the aeSignafiam haszg;:n
changed as Jumier Engireer Gr-II. Ir the said letter the

ragwendents had alerted 57 canéidateé arnd & candidates i%the

e

reserved iist'te £i11 uP'the 19 vacancies (U,R.-13, 5C~-2 & ST-4
aoainst 80C% ieparthental promotiah quota.
3. The written test was cenducteé on 15-07-85 ané
16-7-95-Tellowed by supplementsry written test héld em 7-8-25
f%ﬁﬁ 8—8;95. Depeniing upen the marks secured in the writtem test:
25 employeés wére declared elioible te awpear for the viva-vacen

Qut ef 25, 17 had wessed en the kasis &f the mark= gccumulated ﬁn 

the written teét snd the remainine B had psssed en the basis ef

the marks ebtained ir the written test and or addition ef

netienal seplerity marks. The applicants submit that thevy were
‘ A

included amemé the saié@ 8 candidates ané they were directed te

apwesr for the viva-vece te ke held en 13-11-85. Accordingly

. . |
|

the applicents apsesred for the viva-vege,

Yo" . o _ .. . 3/~

i
i
|
|
|



-3

4, Hewever they submit that the respendent gutherities
by letter Neo.Lr.F(SG-608)/81/Gr.I dated 1—12;95 gset agide the .
pfoeeeéings-pertaining te viva-vece held en 13-11-95 and éecideé
te conduct viva-vece zfresh fof 21l the 25 candidates,

S. The freeh viva-vece was cemducted en 14-12-%5 gnd a
liet was relesseé en 2-1-96 gdeclarine 13 cawndidates en the
wrevigsienal manel. Im that wrevisional panel the pames ef the
asplicents €id net fieure, )

6. The applicants submitted aerepreseptatien en 24-1-96

teé the R=3. They sulmit that ne actien has been taken en their

rewresentatien.

Te The respondents en the basis ef the praevisienal wanel

wrepared a selact list éated 5-2-%6 fer thcﬁ? gests under CFOSC
preceeéings Ne¢.P/BG-608/51/Gr-I/Vel.II in which 5 dereservation
poste were gleso filled us. Even inm that list the applicants wer
net ircluded., The applicants sukmit that juniers te them wer
in the select »an=l dated 5-2-%6. |

8. ' Hence, they have filed this OA te declare that the
selectien te the west of Juniar‘Engineér Gr=-I1 iz the sczle of
85.2000-3200/— held by the Respendents bl the select list dated

5.2-96 as il1lseal, arkitrary agairst the rules 3nd fer 2

censequential éirection te the respondents te cancel the ge=lectipn

panel dated 5-2-96 gnd te capéuct fresb celection in sccerdance
with the rules censidering the case of the agplicants.

e, On 8-7-%7 an interim erder was massed fe the sffect
that if sny mremetien was eeing te he made to the vest ef Sectie
Engireer/Signal im the scale ef way ef Rs, 2000-3200/~- in i

pursuance ef the netificatien Aated 5-6-~%7, the same sheuld we

susject te the sut ceme #f the OA.

Do~ . b/~
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10. The main cententien ef the applicants in this OA is{
that the cancellation ef the first viva-vece test held en L
13-11-25 gné cendfuctineg the fresh viva-vece. en 14-12-95 is
irregular.. Had the selectien keen finalised witheut cenducting
the viva-vece ence agaim, the gpplicants weuld have heen
emparelled.

11. The zkeve contentien was censidered hy us. If the

i)

arplicants were sgerieved by the issue ef the letter dated 1-12-¢
settine aside the preceedines pertainine te the viva-vece which
was cenducted en 13-11-925 ané erdering fresh viva-vecs en
14-12-85 the‘applicants sheulé have challenged that letter aatedl
1-12-25 befere the aspreprigte judicial ferum, Alternatively,
they ceuld have sbtained an erder frem the judiciszl ferum te

appeer feor the chanaed viva-vece test witheut prejudice te their .|

cententions in that case. Urnfertubately, the applicants
submitted themselvéa witheut any hesitatien te the ceceneé
viva~vece test, Mere submissien of the renpresentatier zeainst
tﬁe viva=-vace cannet ¢ive any benefit te the applicants, The .
Apex Ceurt has rewmeatedly ohser&eé that an emplovee havine L
submitted fer a selectien cannet quectien the s=lectien if he is 1

net feund suitakle en the basis of that smlectien, Hence, thie

cententien has te ke fejected.

12. The secend cententisn of the aewlicants are that they
weuld have came eut successfully if the selectien preceedings fer
which viva-vecs was held em 13~11=-95 yas puklished. With a view
te verify the chkeve suemission, we called for the recerde. We
f£ind that the applicants had failed in the selectien fer which the
viva-vece watc helé en 13-11-25 ané 21se in the s=zlectien
praceedings fer which viwma-vece was held en 14-12-85, Having

fgilmd even in the vive-vace conducted on 13~11~9%5 ne useful

nurpese will be served irn further begrine this CA, Even if the

01,/ .5/



" viva~vece held en 13-11-85 the names ef the applicanﬁe ceuld

' the selected cendigates o, the basis ef the viva-vece held en

-5a

selectien sreceadings have been fipalised en the Basis ef the

not have keen figured in the final selact list.

13. Hence, the applicsnts have ne reasens te challenge

14-12-95,
14, : In view ef what is stated akbeve, we find ne merit

in this OA. chee, the OB is diemissed. Ne Cests.

(The selectien mreceedings were perused ané

returneé back)

(R. RANGARAJAN)
MEMBER(ADMN.)

. |
/Dai;eg : The 17th _Fce. 1%%8%, ﬁjﬂfh:
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